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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,JAIPUR.
* % %
Date cf Decision: 10.9.1999
CA 160/93
Gopi Nath Sharma, Chief Clerk, Estt.Mech.Section, Divisional Railwey Manager's
Office, Jaipur, Western Railway.

.-« Applicant

\

Versus
1. Unicn of India through.General Manager, Western Railway, Churchgate,
Mumbai .
2. Divisionzl Railway Manager, Western Railway, Jaipur Divisicn, Jaipur.
3. Sr.Divisicnal Perscnnel Officery, Western Railway, Jeipur Division,
Jaipur.

4. Shri G.L.Rajcriya, Sr.DME, Western Railwey, Kcta.
5. Shri Hot Chand Girdhari
é. Shri Ami Lal Yadav
7. Shri H.C.Tare
8. Shri Gurvas Mal
. Shri Shyam Eehire Mathur
10. Shri Rameshwar Prasad Sharme
11. Shri Shrinath Pathak
Respondents No.5 toc 11 are emplcyed as Chief Clerk in the Estt.
Branch; DRM Office, Jaipur, Western Railway. ‘
' ... Respcndents
CORAM:
HCN'BLE MR.GOPAL KRISHNA,; VICE CBHAIRMAN
EON'ELE MR.N.P.NAWANI, AbMiMEMEER

\

For the Applicant ... Ncne

For the Respéndents eeo Mr. U.D.Sharma

ORDER ,
PER HON'BLE MR.GOPAL KRISHNA, VICE CHAIRMAN

Applicant, Gepi Nath Sharma, in this applicaticn under Secticn 19 of tt
Administrative Tribunals Act, 1985, has prayed that the impugned créers dGate
6.6.91, at Annexure A-l, and dated 1-6/7-92, at Annexure A-2, sc far as th«
relate tec the selection te the pest of Chief Clerk in reepect of responden
No.5 to 11 may be déclared illegal and the same may be quashed and t
respendents may be directed tc promcte the applicant te the post of Chi

CﬁQQlM Clerk with retrcspective effect.
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2. Ncne is present for the applicnat. Ncne was present fcr the applicant
cn the last twc dstes alsc. .We have heard the learned ccunsel for the

respondente and have gone through the reccrds of the case.

3. The applicent wee initially appointed as Clerk on 26.4.1957. He wes
thereafter promoted as Head Clerk with effect frem 1.1.1984. Applicant's case
ie that after passing the written test fcr the post cf Chief Clerk scale
Re.1600-2660 he waes subjected to a viva-voce test, which was conducted on
3.6.1991. The grievance cf the applicant is that during the viva-vecce test he
cculd net hear the questions put to him preperly due to his being hard of
hearing and since thie fact wee nct taken into acccunt by the merbers of the
Selection Bcard, he cculd nct expese his knowlédge and was wrcengly failed in
the vive-vcce test. On the cther hend, the respondents have steted that if
the applicant was hard of hesring and he could nct hear the questicns
properly, he cculd have brought thie fact to the nctice of the wembers cf the
Selecticn Bcard and chould have recquested them tc speak lcudly sc that he
coculd hear and uncerstand the questions put up tc him by them. The applicant

© did not lcCge any prctest immediately after his interview was over. The

applicant having failed in the selecticn process, the plea advanced by him
appears toc be an after-thocught. Subsequently, the spplicant cleared ancther
selection and has been promoted tc the post of Chief Clerk vide order Sated
3.9.1992, at ZAnnexure A-9. In the circumstances, the pleas raised by the
applicant are untenable.

4. We do not find any merits in this application. It iey therefcre,

« disrissed with nc crder as tc ccste.

c‘\Dme

2 Gy
(N.P.NAWANI ) (GOPAL KRISHNA)
ADM.MEMBER VICE. CHAIRNMAN
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